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MINISTRY OF FINANCE
(Depariment of Revenue)
NOTIFICATION
New Delhi, the 2tth October, 1985
GS R, BI4(E) —In cxewise of the powers conferred by clause
(a) of section 2 of the Couservation o Foreign Exchange and preven-
tion of Smuggling Activities Act, 1974 (52 of 1974) and 'n superses-
sion of the notification of Jhe Goavernment of Judia m the Ministry of

Finance (Department of Revenue) No. G.S.R. 145 (E), dated the
11th Marck, 1955 the Central €dovernmenc hereby coustitutes an

Advisory Board consisting of —

CHAIRMAN

1. Hon'ble Mr. Justice T.P.S. Chawla, Judge of the Delhi
High Court.

MEMBERS

2. Hon’ble Ms. Justice Leila Seth, Judge of the Delhi High
Court.

3. Hon'ble Mr, Justice M.L. Jawp retired Tndge of the Delhi
Hlsl] (Joun 1 LN S N A3
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M.G;, VENUGOPALAN, Dy. Secy.
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